 Central ‘Adr'nini‘strat'ive Tribunal
- Jaipur Bench, JAIPUR -

OA.348/2010

This the 23rd day of July, 2010

Hon’ble Mr. M.L.Chauhan, Member (Judicial)
Hon’ble Mr. K.S.Sugathan, Mémber(Administrative)

Ganga Ram Sharma S/o Shri K.L.Sharma, aged aground 40 years,
resident of 536/ EL/B, Railway Colony, Ganapurcity, District Sawai
Mahdopur. Presently worklng as P.G.T., Railway Senior Secondary
School, Gangapurc1ty, District Sawai Madhopur

eeereeieens Apphcant
(By Advocate: Shr1 Amit 'Mathu_r) '

-Versus-

1.  Union of India, through General Manager, West Central
Railway, Jabalpur M.P.

2.. Divisional Railway Manager, West Central Railway Kota, ;

3. Senior D.P.O., West Central Railway , Kota Division; Kota.

4.  Chairman of Housing Committee and Addl. Engineer,
Chairman of Housing Committee, Railway Quarter,
Gangapurcity District Sawai Madhopur

e e Respondents

ORDER (ORAL)

Heard learned ceunsel for the applicant.
2.  Grievance of _the applicant in this case is regarding imposing of
damage rent for the period from 26.5.2007 to »8.7.2008, during which

period the allotment initially made to the applicant was cancelled

~and subsequently regularized on’ 8.7.2008, for which the applicant

has also made detailed representation dated 21.4.2010



. (AnhexureA—'iZ) to respohde;nt ‘No». 2, Wh1chhas Tnot been decided so
‘ far. One of the grievances of .the ép’plicémt ts thet'_ih'case he had not
Qeehhied the ecjcomrhodatienx | durihg ' jthat ; pefiod, . the
accor"n_modatt_ion would ‘have rerri-ained. tfacaht as no other per'son;Was B
| avaiiable tQ hceuhy the said ‘a\ccom'n?_odation. Thus, aceerding .to
»the_ learned - counsel for. 4app»1i,cawnt. occupation of the _setid‘
-raccbmmodetioh durihg the _eforesaid period had beeh benefited te'
the .teepqndehts; a_\s ‘they have recovered rent-ftetn the apphcant.
Thus, fetehttoh ‘of the applieant 1n ~the atoi*e’satid aceommodation' '
';_--_Wa'slih phhlie intetest. | |

3. : ‘-~'We heve given due cohsidefation to the shhrriisston made_ by
‘Jearned .couhs'el for applicant aie tfyell as pleading evailatble on record.
Sihee 't_he 'repreSentatton A-of the applicant is‘r -p\ending before the
appropriatte au,th(')rity.and the same has not been disposed of, we are
of the vi_ewi that in the interest.of jt;stiee a directioh can be given-to -
respondehts' No. 27to dec‘_idle the rep‘re'sentatiohiof' the -applicaht hy

_ passing speaking and feasoned order. |

4 In view of the observations made .by the Tribunal in- the
| a_fofesaid terms, thie OAIS disposed of.' at the atdmission sta‘lge,..’Withﬂa'
_dit'e-ct-_ien to_-responvdemntf Ne‘.2, to deciele the reptesehtation of the
applicant by at- reasoned »a‘nd. spea'kfing.o'rder. “Till the representation
of the aphlicent is net decided by reebehdent N02, 1o recovery ehail

i

-~



be affected by the respondent. . The OA shall stand dispbée of

accordingly.

\ )

(K.S.Sufathanj~ = (M.L.Chauhan)
Member {Administrative) | Member (Judicial)

mk



